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CEN TRaL AU’YINISTRAT_IUE TRIBUNAL PRINCIPAL BFNCH
1) R.ANo, 147/97
in

0.a8.No.1228/95 i
New Dslhi: this the ‘Z— J"_‘?.NI"H':",};—{:~7?,199‘3’}‘.

1. Mre. Gayatri Devi,
LVO Shri M.PoShama, .
Basic Teacher in OHBI,
Delhi Gates Resigent,
7/2, Darya Ganj,
New Delhi =~110 002

AND_

27 others( as per memo of parties) ...Review Applic

(8y Adwecate: Shri s, K. Gup ta)

Vsrsus

1. Govt. of NCT of pelhi.
through its Chisf Secretary,
5, Alipore ™ ad,
Delhi- 110054,

2, Directorate of Soeial wpelf are,
through its Oirectorn,
0ld ITI Building, Caming Lane,
Kastuib s Gandhi Marg,
New Delhi- 410 001 .

3. The Secretary,
Ministry of Soecial Wwelfare,
NCT of Delhi,
Biock=C, Ist Floor,

5, Alipors RO ad,
Dalhi-~ 1410 0 54,

4. Lt, Governor of Delhi,
Raj Niwes,
Civil tines,

Delhi - 110 087 X EEY) R‘espondeﬂtso

(By ad weate: Shri Arun Sharduaj )

2) R.n.N0.132/97
in
0A No.238 of 1996

Te Mrs. Jay mshini Th zkur,
Wo shri Kshul Singh,
PTI Nari Niketan Batika Garh=I,
Hari Nagar,
New nelhi
AN d

8 others {(as per mamo of p artiee)

S ae e, tRﬁUiGU mjplicantso
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Vsrstig %L

1. Govt. of NCTof Delbhi ,
through its

Chief Secretary,
5, Alipur Road,

Del hi= 054,

2. Directorats of Soecial telfare through
its Director, 0ld ITI Building,
Canning L=ans,

Kas turba Ganghi Marg,
New Delhi - 001,

3, The Sgere tary,
Ministry of Soecial Welfars,
NECT of felhi,
8loeck«C, Ist floor,

S, Alipur Road,
Dol hi=- 054,

4=- £t. GCovemear aof Dalhi,:

Raj NiwaS,
Civil Lines, : '
Delhi =007 eoss RESpOnden tse.

(By aAdwecats: Shri S.K.Gupta for revisw gpplicants
shri Vijay Pandita for respondents).
HON *BLE MR, 5. R, ADIGE, VICE CHAIR1AN ()
HON *8LE DR.A.YEDAVALLI,MMBER(3)
JUMGMEN T

HON S BLE MR.SeR.ADIGE, VICE CHAIRTAN (a):

AS thesa tus RAs are pressed on similar
grounds of 1l ay and Facty thsy ars being disposad

of by this common order.
2. Revisw spplicents seek review of judgment
dated 7.10.96 disposing of Das Mo, 1228/95 and 0A.239/91

3. an MA for condon ation of“delay has been
filed in each of the RAs.In visw of the cirecumstancss

set forth in MAs , delay is condoned.

4, We have heard Shri S.K.Supta for tha applican

/)



.- ax

in the two OAs and Shri Arun Bharduaj for t he
ragpondents in Ra No147/97 ond Shri Vijay
pandita for respondents in R A =132/97.

5, Review spplicents contend that the
directions given in the impugned judgment dated
7410:96 to responden ts to axtend the banefits of
the judgment datsd 10.8.94 in 04 No.1083/88 J.R.
Gupta & Ors. Vs, UOT & Ors. end the cl érif‘ication
datad 5012.94 in Ma No.2176/94 arising out of that
OA to the spplicants in 0as No,.1225/95 and 0a.239/96
with effect from the date of that order (7.10.986)
have led to various ananolies in as much inter alia
as parsons junior to the present gplicants

who were gspplicants im J.R.Gupta’s case (Supra)

are drauing more pay thash the prossnt gpplicants, |

6 This has not been denied by reviswy
raespondents -in their reply. |

7 when we pronounced the impugned judgment
datad 7.10.96 it was not brought to our notice that:
some of the spplicsrts in 3,R.Cupta’s case (Supra)
wers junior to the present appliCan.ts a#d the
ccnsequencs of the diréctioﬁ to respondents to
extend tha banefit of the judgment in J,R.Gupta's
“case ( supra) to the present spplicants from ths
date of issue of the order ( 7.10.96) uouid resul t

in the aforegsald anamolies,

8e In Surjit Singh & Ors.. Vs. U0I & Orss J,. T,
1997 (6) SC 32 the Hon'hle Suprema Oburt has held
that whers a pétent migstakae is brought to notice

it { the Trivunai) is bound to corvact it by revieu.
Under the circumstance ws ara satisfied that the
impugned judgment datad 7.10.96 requires review

and modify the said judgment to delete the

words Myith affect from the data of this order®
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occuring in paragraph 19(i) of the said judoment o
9, Regist®wy to carry out the nacessary

modifications acoordingly.

i0, Gopy of this order to be placad in both

RAs' rscords.

A"Ve/v(ﬁ\)v&\[/\n} , % .

kb 7 %l,cvhfaﬁ,

( DR.A.VEDAVALLI ) ( S.R.ADIGE )
MEMBER(D) YICE CHAIRAN(A).
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